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(b) #f so, what the sslient Cemtares
dhm::

(e} whether these are kvallsble to private
seetor 7

THE MINISTER OF DEFENCE (SHRI
SWARAN BINGH) . (¢) to (c) A tailor-

specialised requirements of the Army.
thewr very nature these facilities will
of no relevance to the private sector.

Revision of Imterest on Provident Fund
of textile workers in Ahmedabad

4275. SHRI P. G MAVAILANKAKR
Will the initer of LABOUR be pleased
o state :

(a) the rate of interest allowed to Tex-
tlle workers in Ahmedabad and elsewhere
m the country on their Provident Fund
aimount ;

(b) whether the said rate 1 very low
and whether Government are considering its
upward revision, and if so, when,

(¢) whether the workers will he per-
mitted to withdraw any amount from their
P.F. deposits after 20 years and if 1. how
soon and in what manner ; and

(d) if not. why not ?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) : The Provident Fund
Authorities have reported as under .—

(a) The Rate of interest being allowed
to the subscribers in the case of Unexempt-
ed establishments, including Textile Work-
in such ecstablishments in Ahmedabad
elswhere, Is 6 5 per cent per annum
year, 1974-75.
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cessed in the matter.

{c) and (d) Members dre permitted to
withdraw their accumulations in accordance
with the provision of the Scheme, on evew-
tualities such as leaving s¢rvice, in the
event of superannuation on attuiming the
age of 55, permanent incapacity retrench-
ment, closure of the factory/establivhment,
migration for permanent settlement abroad,
membership over 15 years and termination
of service under a voluntary Scheme of
retirement

Besides, non-refundable advances are also
permitted under certain conditions for the
purchase of m dwelling house or dwelling
wite or for construction of a dwelling house,
marmiage of daughters. post-matriculare edu-
cation of children, serious illness, etc
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PAPERS 1 AID ON THE TABIE

Navy (Pension) Second Amendment
Regulations, 1975

THF DFPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI I B
PATNAIK) * 1 beg to lay on the lable a
copy of the Navy (Pension) Second Amend-
ment Regulations, 1975 (Hindi and English
versions) published m Notification Neo.
S.R.0. 95 in Gazette of India, dated the Bth
March. 1975, under section 185 of the Navy
Act, 1957, [Placed in Library, Sec No I.T-
9247/75)

Aluminism (Coutrel) Amendment
Order, 1978

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUKHDEV PRASAD) : I beg v
Iay on the Table & copy of the Alumisium
(Contrel) Amendment Order, 1975 (Hindi



e mwuh- Mhumﬁw

me 134:(E) in Gazette of Jndia
detd dbe | ith March, 1975, under sub-
_#metion -(6) of saction 3 of the Fssentinl
. Act, 1985, [Placed in l.ihranr
SaNo Ll"ﬂmﬂl] )
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THE .DEP‘UTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI BAL-
GOVIND VERMA) | beg to lay on the
Table a copy of the Maternity Benefit (Mi-
oes) Amendment Rules, 1975 (Hindi and
English versions) published in Notification
No, G.S.R. 59 (E) in Gazette of India dated
the 27th February, 1975, under sub-ection
(3) of section 28 of the Maternity Benefit
Act, 1961, [Placed in Librury. See No. L.T-
9249 /751

MR. SPEAKER : The Calling Attention ;

Shri Shyamnandan Mishra. Some Hon.
Members rose —
st wer ww for (www) : wenw

mivee, wifirn wivr ¥ ofey & o faRew
wo e § 6w o & i e
st @ WP ¥ I vw wmw ¥ mmTC
W, o ot agtadoiwr orf ¥ moer
£ T FTwmw IR AR W AT g,
£ W W W ¥ ¥ v meeis & o
feafoaf X wowr ward,, | (woewwr) .

12 Hms. i
MR. SPEAKER : No please ; kindly sn
down.

ot whgew (eforwr fueelt) : g Frfir-
wx wmm ¥ fr waw femt wark & 7

MR. SPEAKER : I must say that T wos
really very sad when I read about it. After
all this is not & very bealthy practice in owr
bndy-pﬂht.hnt.-vhumdo? .

.. PHALGUNA D, ms;mm

OxtMTaHe l'§2
ﬂl.m lamwrymr Please.
doni't take it tightly. I take it very seriously.
This is a ‘yery' very bad “thing—what has
happened, After all they are Members of
Parliament, whether they belong to the Op-
pmmonormtheruliul‘auy.

SHR1 DINEN BHAT'I‘ACHARWA (Se-
rampore) : Before you take up the next

dtom, may I make a submission? We are

ot told by your office whether our notices
under Rule 377 are accepted or not. If we
cagnot raise these urgent matters hefe,
where ave we to raise them? A mill Has
been closed in Kmpur and today I got an
alarming news from Tripura that the Lea-
der of the Opposition there has been arres-
ted under MISA. All the Opposition lu-
ders in the Tripura Assembly have been
arrested under MISA. How am I 10 know
whether my notice has been admitted or not
untess 1 am informed by your office ? You
should aliow me after the call attention.

MR. SPEAKER : Please do not nlerrupt.
1 try to accommodate many matters. through
call attention and whatever is left, can be
taken up when the bpsiness for the next
week is announced in the House during the
week-end. It can come at that time, There
is no question of its comiog up now.

SHRI INDRAJNIT GUPTA (Alipore) :
Are we (o take it that you have decided in
your wisdom that when this question of

business for next week comes up. members
can come up under Rule 3777 '

MR. SPEAKER : Matters over which a
statement should be made and if 1 think
that that could be connected with the busi-
ness for next week, I very often accommo-
date them. -

«f wvior W (ware) : wem  a,
3w ait g fear a—wre aar R
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